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Annual Report of Plantation Corpora-
tion of Kerala Limited, Kottayam fov
1963-64.

The Deputy Minister in the Minis-
try of Commerce (Shri S. V. Rama-
swamy): I beg to lay on the Table
a copy of Annual Report of the
Plantation Corporation of Xerala
Limited Kottayam, for the year
1963-64, along with the Audited Ac-
counts and the cumments of the
Comptroller and  Auditor General
thereon. under sub-section (3) of
section 619A of the Companies Act,
1956 read with clause (c) (iv) of the
Proclamation dated the 10th Sep-
tember, 1964, issued by the President
in relation to the State of Kerala.
[Placed in Library, see No, LT-3870j
65].

*DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1964-65

The Minister of Finance (Shri T.T.
Krishnamachari): I beg o present a
Statement showing Supplementary
Demands for Grants in respect of
State of Kerala, for 1964-65. .

12.39 hrs.
BUSINESS OF THE HOUSE

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that Gov-
ernment Business in this House for
the week commencing 2nd of March,
1985, will consist of:—

(1) Consideration of any item of
Government Business car-
ried over from today's Order
Paper.

(2) General Discussion on the
Railway Budget for 1965-66.
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(3) Discussion and voting on the
Demands for Grants (Rail-
ways) for 1965-66.

Shri Daji (Indore): I have got one
suggestion to make, I think most of
the Members are very much incon-
venienced when a particular business
is put for the week which does not
even half-way or less than three-
quarters reach the point of its being
taken up. We have to make various
other engagements too. May 1 re-
quest, through you, Sir, the hon.
Minister to see that when the busi-
ness of the week is announced, some
rough idea of the time is awvailable.
We have to prepare ourselves for the

Income-tax (Amendment) Bill; we
have to prepare vurselves for the
Supplementary Demands for Grants

and then we have to prepare our-
selves for the Railway Budget and
so0 on, But we have not yet come to
the end of the President's Address.
Now, the Income-tax (Amendment)
Bill will not only not come in the
next week but a week after that. Our
entire programme gets disturbed
Thera should be some rough and
ready idea of time given in this
programme which must commensu-
rate with the reality.

Shri Satya Narayan Sinha: We
shall keep it in mind. Sometimes,
as we have found, the House is un-
predictable—sometimeg business
collapses earlier—and, therefore, we
find ourselves in a guandary if there
is no business. Therefore, "'we put
scemething in the order paper as a
cushion. But we will look intyp that.
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Shri Harish Chandra Mathor
(Jalore): This is understandable
because the hon, Minister for Parlia-
mentary Affairs cannot anticipate
that there would be an adjourntment
motion or anything of the kind,

Sir, my submission to yvou is this.
During the week, we always take on
Fridays the non-official business for
2} hours. But I would also suggest
that a certain provision should be
made once a week for No-Date-Yet-
Named Motion. It becomes very
necessary. Though we are discuss-
ing the Budget, we are discussing
the Demands for Grants, there are
certain very important issues which
arise and which have to be discussed
under section 193 as urgent things
and a general discussion on  the
Budget doeg not have that impact
and we do not clinch the issues.
Therefore, it becomes absolutely
necessary that, as and when such
important issues are raised about
which notices are given and which
are in order and which are accepted
by you, they must find a place.
‘Therefore, as already the thinking
goes, say, on Wednesday or on any
other day, we must have at least
2 or 2} hours for such business.

Shri D. C. Sharma (Gurdaspur):
I beg to submit very respectfully that
1 endorse what Mr. Mathur has said
and that No-Date-Yet-Named Mo-
tiong which bring under discussion
some of the reports of public under-
takings and other undertakings have
been neglectad for the last ore year.
Now that thing has got added impor-
tance because we have set up a
Committee on Public Undertakings.
1 believe that every Thursday should
be fixed for the consideration of the
reports of public undertakings, under
the item ‘No-day-yet-named-motions’.
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Secondly, I would like to say that
we should know very precisely what
the programme for the next week is
and how much time is allotted to each
item, because so far as the other
parties are concerned, they know
which person has to  take part in
which debate, but so far as the
Congress’ Party is concerned, some of
us have to prepare for all the items on
the agenda without getting any
chance to speak on any of them.
Therefore, it is very necessary that we
shoulg know the precise nature of the
programme and the precise time allot-
ted to each item and the precise items
that would be discussed.
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Shrimati Renu Chakravarity (Bar-
rackpore): I want to make one submis_
sion to you. You had told me that I
could raise it today. Often, when we
are not in town or we have not fol-
lowed the entire proceedings of the
previous day, we are in some difficulty;
so, whenever there is a very import-
ant announcement tp be made by
Government, I would request you to
see that it is specifically put down on
the Order Paper, For example, the
Prime Minister made a very important
statement the other day on language.
Tt just happened that we were here in
the morning; otherwise, we woulg not
have known about it. So, it would be
helpful if it ig specifically put down
on the Order Paper, Even on such
occasions, as for example has happgn—
ed today, when something is be!nz
carried over and a statement is going
to be made on behalf of Government
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with regard to the ruling to be given
by you, if it could be put down on the
Order Paper that would be 3 good
thing,

Mr. Speaker: I had announced it in
the House the day before yesterday.

Shrimati Renu Chakravartty: 1t is
all right in the case of those of us who
are always here, because we are here
from 11 a.m, til] 6 pm. But if we are
not there due to some reason, some-
times we miss it So, T would request
that the Order Paper might be made
fuller thar: it is now.

Mr, Speaker: About the no-day-yet-
named-motions, hon. Members desire

that they should be taken up every
week,
Shri Satya Narayan Sinha: This

question was raised the other day. and
1 had made my statement on this. So
far., we have been following this tra-
dition that during the budget session,
we dp not take up any no-day-yet-
named-motions, As you are aware,
during the ordinary sessions, oné no-
day-yet-named-mntion is fixed for
every week; sometimes, it might have
happened that no suoh motion was
taken up because of other urgent
things. But during the budget ses-
sions, this has been the convention
that we have been following that till
the financial business is over, we do
not take up any no-day-yet-named-
motion; but we try to make up for it
as far as possible after the financial
business is over. In fact, during the
last few years, we had sometimes
taken up two no-day-yet-named-
motions in a week just to make up for
the lee-way.

Shri Bhagwat Jha Azad (Bhagal-
pur): There was not even one taken
up during the last session.

Shri Satya Narayan Sinha: That
may have been so, because there might
have been some other urgent business.
But generally we follow this conven-
tion that one no-day-yet-named-
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motion is taken up every week after
tie financial business is over.

Mr. Speaker: Shri Nanda's state-
ment on communists was also refer-
red to .

Shri Satya Narayan Sinha: I have
not received notice of any motion on
that.

Shri Harish Chandra Mathar: May
1 submit one thing? Yesterday, there
was a meeting in the Deputy-Speaker's
room where these no-day-yet-named-
motions were considered, and we con-
sidered which of them should be
taken up. The no-day-yet-named-
motion regarding Shri Nanda's state-
ment is one of them, and the sub-com-
mittee has decided that it should be
put down first .

Not

An hon. Member: but

second.

first,

Shri Harish Chandra Mathur: Then.
there were two other no-day-yet-
named-motions also, which were im-
portant. There might be similar
other things which may be important,
and if we are going to discuss them
we have got to take ad hoc decisions.
We have got a sub-committee that
meets ang that goes into the matier
and then decides which no-day-yet-
named-motions are {o be taken up.
Apart from these no-day-yet-named-
motions, there are also motions under
rule 193 for discussing matters of
urgent public importance, and thes:
cannot wait for a month or a month
and a half because then they will lose
all their importance.

Shri Nath Pai (Rajapur): Before
you pronounce your final ruling on
this matter, may I make one submis-
sjon? Are we to understand from the
statement which the hon. Minister has
made that the only time that will be
reserved and allotted for discussion
of motions under rule 193 would be
after all the financial business of the
Government has beep transacted which
in simple word; means that not more
than one can be taken up because this
session is complelely taken up by the



1697 Business of the House

[Shri Nath Pai}
financial business? What we want to
plead with you is that we would be
ready to sit as long as is required—
after all, all of us are here—to trans-
act this business though it is a

An hon. Member:
days.

Not on Satur-

Shri Nath Pai:
we shoiuld

I did not say that
meet on Saturdays.
But let us sit a little longer on
the other days and at least one
motion under rule 193 should be taken
up per week. Otherwise, many very
important matters will be precluded
from being discussed in the House.

Shrimati Renu Chakravartty:
also support this suggestion.

We

Mr. Speaker: I do not think that
we need discuss it any further. What
the hon. Minister of Parliamentary
Affairs hag said is about what we have
been doing so far namely that during
the budget session, we do not take up
any no-day-yet-named-motion. But if
hon. Members desire otherwise, we
shall sit down and consider whether it
is possible. We shall call the hon.
Minister also and then we can consi=
der whether it is possible to take up
those motions, at least one in g week.
We shall consider that.

Shri Nath Pai: Under you this Par-
liament is very alert about its duties.

Shri Satya Narayan Sinha; That
would depend upon the urgency of
the matter. As regards the discussion
on Shri Nanda's statement, I said the
other day that Government would
find time. Then, there is the demand
for a discussion of the Supreme Court's
advisory epinion. For this also we
shall consider. But we cannot take up
all no-day-yet-named-motions. We
shall have to decide according to the
urgency of the matter.
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12.46 hrs.
RULING RE. SECRET DOCUMENTS

The Minister of Law and Social
Security (Shri A. K. Sen): On behalf
of the Government, it will be our duty
to oppose the laying of any of the
documents to which reference has
been made by a few hon. Members. I
shall endeavour to place before you
the reasons one by one.

There are no rules specifically
governing the question of laying of
documents either by the Members of
the House or by Members of the Gov-
ernment. Therefore, that must be
governed by your discretion exercised
under rule 389 of our rules of proce-
dure. There have been already some
Directions in the matter, which are
contained in this handbook on Diree-
tions. If I may read out with your
permission from that Handbook,
Direction 117 reads thus:

“A private Member can lay a
paper on the Table of the House
when he is authorised to do so by
the Speaker.”.

That means that there is an absolute
discretion vested in you in allowing
a private Member to lay a document.
It will, therefore, be my endeavour
to give you as much assistance as I
can in coming to a decision as to how
your discretion in this matter should be
guided. On the admission of those
who nave referred to this document,
thig is not a document whirh has come
w them in the normal course.

Shri Hari Vishnu Kamath (Hosh-
angabad): What is the normal course?

Shri A. K. Sen: I do not think that
I am supposed to explain to Shri
Kamath what the normal course
means.

Shri Hari Vishnu Kamath: The hon.
Minister may explain tp the House,
not to me. The House wants to know
it



